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DruGs (PRiCEs CONTROL) AMENDMENT
ORDER 1874

THE MINISTER OF PETROLEUM
AND CHEMICALS (SHRI D. K.
BOROOAH): I beg to lay on the
Table a copy of the Drugs (Prices
Control) Amendment QOrder, 1974 (Hind1
and English versions) published in
Notification No. 8. O. 485(E) in Gazette
of India dateg the 8th August, 1974,
under sub-section (6) of section 3 of the
Essential Commodities Act, 1955.
[Placed in Library, See No, LT-8173/
n4.])

OrpERS NOS. 16 AND 17 OF DELIMITATION
CoMMISSION

THE MINISTER OF STATE IN THE
MINISTRY OF LAW. JUSTICE AND
COMPANY AFFAIRS (SHRI NITIRAJ
SINGH CHAUDHARY): I beg to lay
on the Table a copy each of the follow-~
ing Orders (Hind: and English versions)
of the Delimitation Commission under
sub-section (3) of section 10 of the
Delimitation Act, 1972:-

(1) Order No. 16 of the Delimita-
tion Comrussion in respect of
the State of Andhra Pradesh,
publisheq in Notification No.
S.0. 449 (E) in Gazetle of
India dated the 24th July,
1974.

{2) Order No. 17 of the Delimita-
tion Commission in respect of
the State of Maharashtra,
published in Notification No.
S. O. 452 (E) in Gazelte of
India dated the 26th July, 1974.

[Placed in Library. See No. LT-81T4¢/
74.]

ReroRT Or THE C.A.G. OF
1970-71—Unron GovT.
Part VI

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. R.
GANESH): I beg to lay on the Table
& copy of the Report (Hindi version) of

INDIA FOR
(COMMERCIAL)

SRAVANA 22, 1898 (SAKA)

Papers laid 138
the Comptroller and Auditor General
of India for the year 1870-71—Union
Government (Commercial) Part VI—
Appraisal of the working of the
Hindustan Shipyarq Limiteg under
article 151 (1) of the Constitution.

[Placed in Library. See No. LT-8175/
74.]

L]
RerorT oFf Tarirr CoMMISSION ON
REVIEW or PROGRESS OF ALUMINIUM
INDUSTRY

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI A.
C. GEORGE): I beg to lay on the
Table:—

(1) A copy of the Report (1974) of
the Tariff Commission on the
Review of the Progress of the
Aluminium Industry, under
sub-section (2) of section 16 of
the Tariff Commission Act,
1851.

(2) A statement (Hindi & English
versions) showing reasons (i)
for not laying simultaneously
the Government Resolution
on the above Report and (i1)
for not laying simultaneously
the Hindi verslon of the said
Report.

[Placeq in Library. See No. LT-8176/
74.]

it wow farg ¥t aroat [mnfEae) -
srener wERy, off 7T & Y Frer v §,
37 F 919 0F g W v fEar
e feefy stespror st =Y feam oram 2
ot fraaa & fF mme fafw ey & wmw
#7 FT T AT GHAT AT T | TTAHTET
sifafAaw g § 99T & | 9F 7 AT
FW ¥4 g% a3 T | REr wgew
71 reche wa WY safafam @ g
o7 TW oAk ¥ uwm  dF
g, fow & fafg @t v =@
ST g Wl W @)



